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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1193/2024

IN THE MATTER OF:
News Item titled “Illegal miners attempt to run over trainee IAS

officer at U.P.-Uttarakhand border” appearing in the Hindustan
Times dated 26.09.2024

IDA
DABA COMP
22, 5P IS HON'BLE TRIB

The Respondent No. 5 Herein states as under

M RESPE LLY W :

I, Anuj Singh aged about 36 years, presently posted as District
Magistrate - Moradabad, the deponent, do hereby solemnly

state and affirm as under: -

1.That I am the above-mentioned authorized officer of
answering Respondent No. 5 and is duly competent to file the
present additional affidavit. That the Deponent is well
conversant with the facts and the circumstance of the instant

case and is competent to swear this affidavit.

2. That the Deponent has read and understood the contents of

the present affidavit. ﬂ{
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3. That this Hon'ble Tribunal vide it's order dated 22.01.2025

was pleased to issue the following directions:-

™

v 9, District Magistrate, Moradabad is directed to
explain how leases and permits, as mentioned in above
paragraphs were issued................”

A copy of the order dated 22.01,2025 passed by this Hon'ble
Tribunal is annexed herewith and marked as Annexure R-1.

4. That the present additional affidavit is being filed in
respectful compliance of the order dated 22.01.2025 passed

by this Hon'ble Tribunal.

5. That the Tehsildar Sadar District Moradabad, through his
report dated 23.09.2024 had informed the name of persons
who were involved in illegal soil mining, the quantity of the
soil illegally mined (300 cubic meters) and the Gata No. from

where such illegal soil mining was done,

6. That taking cognisance on the report dated 23.09.2024
submitted by the Tehsildar Sadar, the office of deponent
through (Mining Department) issued show cause notices
dated 11.02.2025 and 11.04.2025 to the land owner of Gata
No. 85k admeasuring area of 3.582 hectares situated at

Gram Dhanpur, Bhojpur District Moradabad. A copy of show

(1
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Cause notices dated 11.02.2025 and 11.04.2025 is annexed
herewith and marked as Annexure R-2(Colly)

7. That the Rule 58 under Chapter VII of the UP Minor Mineral
Concession (Rules) 2021 deals with the penalty for
unauthorised mining, which is being reproduced herein-
Whoever contravenes the provision of Rule 3 shall on
conviction be punishable with imprisonment either
description of term which may extend upto five years or fine
which shall not be less than 2 lacs rupees per hectare and

which may extend to 5 lacs rupees per hectare of the area or
both.

8.That since no reply to the show cause notices dated
11.02.2025 and 11.04.2025 was received, the deponent vide
his office order no 647 dated 28.04.2025 imposed a penalty
of Rupees 2Lac which is in accordance with the mandate of
Rule 58 of the UP Minor Mineral Concession (Rules) 2021. A
copy of office order dated 28.04.2025 imposing penalty is

annexed herewith and marked as Annexure R-3,

9. That it is submitted that in District Moradabad, three sand
mining leases were granted under the provision of Rule 23 of
the UP Minor Mineral Concession (Rules), 2021 after being
advertised through e-tender cum e-auction for a period of

five years. The list of three existing sand mining leases has

(ol



295
been annexed at Page 205 as (Annexure R-5) to the affidavit

filed by the deponent in the instant matter on 21.01 2025,

10. That it is further submitted that the five short term

ordinary earth mining permits granted in month of January
2025, were granted in furtherance of the Government Order

No.446/01-7-2020-39(Parya)/2014 TC dated 01.05.2020
Issued by the Secretary Government of Uttar Pradesh. A copy

of G.O dated 01.05.2020 is annexed herewith and marked as

Annexure R-4.

11. That in the interest of justice, the present response may

urh

be taken on record by this Hon'ble Tribunal.

Verification
I, the deponent above named do hereby verify and state that
the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief,

no part of it is false and nothing material has been concealed

there from.

On this day of , 2025

.o
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I BEFORE THE HON'ELE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
] Counter Affidavit/ Personal Affidavit,
On Behalf of Respondent No. 5
In
i Original Application No. 1193/2024
?THEBUDHDTDHATTEH'DF: '

News item titled “Illegal miners attempt to run over trainee [AS officer at U.P.-Uttarakhand
WMhh}meﬁdem
Veraus

I 1. Member Secretary, Uttar Pradesh Pollution Control Board (UPPCR), Building No.
TC-12 V, Vibhuti Khand, Gomiti Nagar, Lucknow-226010

| 2 Member Secretary, Uttarakhand Pollution Control Board (UKSPCH),Gaura Devi
Paryavaran Bhawan, 46B IT Park, Sshastradhara Road, Dehradun, Uttarakhand

I 3. Member Secretary, Central Pollution Control Board (CPCB),Parivesh Bhawan, East
Asjun Nagar, Delhi-110032

| 4. Ministry of Environment, Forest and Climate Change (Regional Office), Kendriva
Bhawan, 5% Floor, Sector H, Aliganj, Lucknow-226020

I 5. District Magistrate (DM) Moradabad, Distriet Magistrate office, Collectorate,
Moradsbad, Uttar Pradesh-244001 2

| 6. District Magistrate (DM) Udham Singh Nagar, Collectorate

: Compound,RudrapurUdham Singh Nagar, Uttarakhand

i Affidavt of Auv) Singh, aged sbout 36
Slogh. Seaminly e years, Son of Shri Surendra

i Religion- Hindu, Occupation- Government Service
I
. 5 [ﬁL']







AQI‘g:‘g(URE R-1

ltem o. 18 Coun No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1193/2024
News ltem titled *lllegn] miners attempt 10 run over traince I1AS officer at

U.P.-Unarnkhand border” oppearing in the Hindustan Times dated
26.09.2024

i kit

e Ty

Date of hearing: 22,01.2025

CORAM: HON'DLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRFERSON
HON'BLE MR. JUSTICE BUDHIR AGARWAL, JUDICIAL MEMBER
HON'DLE DR. AFROZ AHMAD, EXPERT MEMDER

Pespondent:  Mr. Anlet Verma, Adv. for the State of UP
Mr. Karender Pal Simps & Ma. Anjali, Adva. for MoEF & CC ;
Mr. Amit Sungs Chauhan & Ms, Shazma Mnsood, Advs for CPCH :
Mr. Anurag Kumar, proxy counse for Me, Mhupendra Pratag Singh, Adw, :
far UPPCI Throueh VO H

ORDER t

1. in thia engnal applicalion, regsiered suo motu on the basis of the
news item dizclosing that in the procens of stopping the illegnl sand
mining. thore was an atiempt lo run over o tradnee IAS oflicer, posted as
the Jeint Magistraie in Sadar Telisl, Moradabad,

2.  The news item reveals that illegnl sand mining was going on in
Thakurdwara region for many years and when there was an attempt by
the Swate officials 1o stop it, the persons involved therein had attempted

to run over Lthe Stnte oflicnls by uking tractors.

3. Congdening the issue relating to ilegal mining invalved in the
matter the Trbunal en 27.09,2024 had impleaded the respondents and

issucd notioeE.

4. Learned Counsel for the Stale of U.P, submiucd that no illepal

mening has taken place and only some ordinary sand was dug. We find

L] 4 L] L]
suth b stand ef the Steie 10 br contrasy 1o msterial on record eapecially
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IN

ORIGINAL APPLICATION NO. 1193 OF 2024

IN THE MATTER OF:

News Item titled “Illegal miners attempt to run over trainee

Hindustan Times dated 26.09.2024

I VI - /}
NG &4
vl [jﬂiﬁf
I, Anuj Singh aged about 36 years, presently poste a?-"”

District Magistrate — Moradabad, the deponent, do hereby

solemnly state and affirm as under: -

1. That I am fully acquainted with the facts, circumstances

and records of the instant case.

2. That I further state that the averments made In the

application have been thoroughly read and understood

M

I
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b
Y me and thereby I declare that the application has

been prepared on behalf of District Magistrate
Moradabad i.e, Respondent No. 5.

3. That the contents of the accompanying application are
all true to my knowledge and the rest are on

information derived from papers of the case and

= = .
i@\,ﬁlieveﬂ by me to be true.
: o

DEPONENT

I, the deponent above named do hereby verify and state that
the contents of the foregoing paragraphs of the above
Affidavit are true to the best of my knowledge and belief, no

part of it is false and nothing material has been concealed

there from. Verified by me on this day of :
Sokemnty afmmeg
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